- [As PASSED BY THE J)O\Il’\IION LEGISLATURE. ]

~A N
. BILL
jzwthe? to a,men(l t[w indian Penal Codé and the Code of Criminal
Procedure, 1 898.

. WHEBREAS 15 is expedlent further fo amend the Indian Penal (/od¢u (XLV of
1860) and the Code of (Jrlmm 1l Procedme 1898 (\ of 1898) for the purposes

- hereinafter appearing;

1{; ig- hereby enacted as follows : — _ : : -
" 1. Short title.—This Act may be called the Todian' Penal bole and bhe & ode

*of Criminal Frocedure (Amendment) Act, 1949,

2. Amendment. of section 361, Act XLV of 1860.—In section 361 of the
‘»Indnvl Penal (ode (hereinafter referred to as the Penal Code), for the words
fHourteen”  and ‘‘sixteen’’- the words “sixteen” and  “‘eighteen’ shall res-
pectively be substituted.

'3, Amendment of section 375 -Act. XLV of 1860 —In ‘section 875 of

- the Penal Code.——

(i) in clause szthly, for the w ord fourteen the word. “‘sixteen’’
shall be sibstituted ; and ' :

. (i) in the Huzception, -for the word "‘thirtéen”' the word . ”ﬁfteen’“‘;
~ . --shall be substituted.

4, Insertion of new sectwn 198A in Act V of . 1898 —After sectlon 198 of

the Code of Criminal Procedure, 1898 (hereinafter referred to as the said Godu,)

. the fcllowmg new seckion shall be inserted, namely:—

, “198A. Prosecution for offence of marital misbehaviour. —\To Comt

: shall take cognlzance of .an offence under section 376 of thas Indisan Penal -
.Code, where such offence .consists of sexual intercourse by o man w1th hlS
own wife the wife heing under fifteen years of age,—

(1) it more than one year has ele psed from the date of Lhe com—
mission of the offence,

T e s

(ii) in fhe case of any marriage ‘which has faken p'ace before the
Indian Penal -Code and -the Code of- (Jmmmal Procedure” (Amendment) -
Act, 1949, came into force if the - Wlfe was not dl’ldcl thirteen years:
of age on the date of the m(zrnage

5 “Amendment of sectacm 552 Act V of 1898 ~Tn section 552 of. the salcx
Code, for the word. s1xteen “the Wotd elghteen” shal be csubstltufed



